HANS INDIA, Online, 4.8.2025

Page No. 0, Size:(0)cms X (0)cms.

NATIONAL HUMAN
RIGHTS COMMISSION

The Hans India
A rare blend of legal wisdom and Sanatana Dharma Vanam Jwala Narasimha Rao

https://www.thehansindia.com/hans/opinion/editorial/a-rare-blend-of-legal-wisdom-and-
sanatana-dharma-993535

Hans News Service | 3 Aug 2025 9:45 AM IST

HIGHLIGHTS NHRC Chairperson Justice V Ramasubramanian exemplifies ‘intellect,
integrity and public service’

After ten years in office under Sarvepalli Radhakrishnan (a beacon of philosophical
insight), two years under VV Giri, three years under R Venkataraman and five years under
Shankar Dayal Sharma, the last Brahmin to hold the post, strangely not a single Brahmin
was ever considered for this august office in the last 33 years!

Representingthe Center for Brahmin Excellence (CBE) along with four other members
(Harkara Srinivasa Rao, Cheruvu Rambabu, Sesha RSR Prasada Kondapalli, and Vijay
Oddiraju), | had the privilege of spending an enriching 45 minutes on July 27, over a
thoughtful interaction, with the distinguished legal luminary and former Supreme Court
judge, Justice V Ramasubramanian.

The Chairperson of the National Human Rights Commission (NHRC) exemplifies the ideal
blend of intellect, integrity and public service. Justice Ramasubramanian’s humility,
sincerity, and measured wisdom left a deep impression on us. As we entered his hotel
room, he initiated the conversation, by warmly acknowledging my blog post (Why not the
next vice-president be a Brahmin), which insightfully addressed the question of Vice-
Presidential candidacy for the Brahmin community in the ensuing election.

The NHRC team while in Hyderabad, conducted a two-day (July 28 and 29) open hearing
at Dr MCR HRD Institute, to address cases of human rights violations in Telangana.
Justice Ramasubramanian not only shared a couple of heart touching personal anecdotes
that included as to how he stood at the financial crossroads immediately after his
retirement, but also narrated how he had witnessed the divine miracles of God. He
reflected on how he made a conscious decision to live within his own means after
retirement.

The result of his leaning on faith eventually culminated in his elevation as NHRC
Chairperson. He credited this particularly phase to divine grace. All these reflected his
deep commitment to self-reliance and simplicity, grounded in the values of dharma.
Reflecting on the larger forces at play in human life, he spoke of the power of punya
(virtue) accumulated by the ancestors. The virtuous deeds of forebears, he explained,
can manifest as blessings to the future generations, bringing strength to the mind, body,
and fortune.

Justice Ramasubramanian also shared briefly significant parts of his speech at the
felicitation function of spiritual teacher Samavedam Shanmukha Sharma, with rare
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frankness about spiritual matters that weigh heavily on sincere seekers of truth. He
explicitly expressed his concern on many of his contemporaries, who had gradually drifted
away from the path of dharma-an individual's moral responsibilities or duties. ‘The pursuit
of material survival had eclipsed the pursuit of spiritual truth. In their preoccupation with
worldly obligations and economic anxieties, many had consciously or unconsciously
abandoned their dharmic duties and inner disciplines. It was not just a matter of individual
choices but a collective forgetting, a civilizational forgetfulness creeping in, even among
those who once stood close to the fire of wisdom’, he opined.

According to Justice Ramasubramanian, it is time to take stock of how the cultural
transmission chain has weakened. For instance, he cited that, in the pursuit of modern
life, practices such as daily prayers or frequent visits to temples have slipped away. He
called for a quiet but determined revival of such traditions, so that that the subsequent
generations could rediscover spiritual identity. He made a genuine appeal to every Hindu
household that children must be introduced to dharma early and intimately.

Every parent, he said, should ensure that their children should be guided in simple daily
prayers by making them stand before the image of God at home, reciting at least one
shloka, and be taken to temples regularly, not as a ritual formality, but as a formative
spiritual experience. Such seemingly small acts ‘shape the soul and anchor one’s life in
the eternal values of Indian tradition’.

With intellectual precision and spiritual depth, he brought in the example of Sadguru Jaggi
Vasudev, referencing him not as a celebrity Guru but as a contemporary voice speaking
to the timeless wisdom of the vedas. In yet another spiritual narrative that transitioned
seamlessly to a subject visibly close to his heart, and also that blended theology with
environmental consciousness, He revealed the birth and mission of Adi Shankaracharya,
and said that ‘Lord Shiva himself incarnated as Adi Shankaracharya’ to restore cosmic
balance. He noted that during the cessation of Vedic Rituals such as Homas by some,
ecological and spiritual disequilibrium emerged. With the advent of Shankara’s divine
mission, this was realigned. Depicting it as divine mystery, he presented an evidence-
based elucidation that it was a cosmic essentiality.

Justice Ramasubramanian differed with unfair tendencies of rationalism, where sacred
symbols are stripped of meaning and turned into academic curiosities, without
substantiating aptly. He affirmed that, precisely in such times of decline and distortion,
the divine intervenes through Avatars or Incarnations. The birth of Adi Shankaracharya,
was one such divine intervention. He further elaborated how God Agni together with Lord
Shiva incarnated as Adi Shankara, to revive the flameof Sanatana Dharma when it was
flickering dangerously low. He said that sacred intervention, preserved, rearticulated, and
re-anchored the eternal path in the consciousness of Bharata.

In one of the most compelling parts of his talk, he traced the symbolic and metaphysical
cycle of divinities, Agni, Varuna, Indra, Soma, Vayu and Surya, who in the Vedic pantheon
are part of a larger network of vedic Gods representing various aspects of the cosmos
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and human existence. Ignoring their significance, by dismissing the Vedas, amounts to
intellectual arrogance and spiritual blindness, he cautioned. We, the five CBE members,
presented the vision, goals, and ongoing initiatives of the organization, right from its
conceiving, launching, civil services advocacy program, proactive role in several ways
etc.

Justice Ramasubramanian appreciated the effort and acknowledged the significant
decline in Brahmin representation, particularly of south Indian Brahmins, in national policy
and administrative roles. He acclaimed CBE efforts that seek to reverse this trend. In this
framework, it may not be out of context if the subject the ensuing Vice-President election
is discussed. After ten years in office under Sarvepalli Radhakrishnan (a beacon of
philosophical insight), two years under VV Giri, three years under R Venkataraman and
five years under Shankar Dayal Sharma, the last Brahmin to hold the post, strangely not
a single Brahmin was ever considered for this august office in the last 33 years! The
reasons may be political, apolitical, or shaped by evolving democratic factors. While
democracy rightly celebrates diversity, the legacy of Brahmin leadership merits serious
reflection.

Selection of a Brahmin for the V-P post carries subtle, yet profound, advantages in India’s
pluralistic democracy. It can restore long-overdue balance and reaffirm the country’s
commitment to diversity in leadership and inclusive constitutional values. Despite
representing dispersed and non-dominant community, Brahmins have contributed
significantly in education, constitution, law, spiritual, civil services, and science, among
others but the number is on the decline. The multifaceted Justice V Ramasubramanian
stands as an exemplary Vice-President candidate. He brings to public life a rare
combination of legal wisdom and Sanatana Dharma. The interaction was a momentous
occasion for me as | could present my Telugu book ‘Sajiva Vahini sanatana Dharmam’ to
Justice Ramasubramanian.
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Death of migrant labourer in West Bengal: Custodial torture alleged, NHRC
approached

https://www.counterview.net/2025/08/death-of-migrant-labourer-in-west.html

Monday, August 04, 2025 | By A Representative

In a disturbing development from West Bengal, serious allegations of custodial torture
and subsequent death have emerged involving a 35-year-old migrant labourer, Bishnu
Kumar, a resident of Arsha in Purulia district. Human rights organisation Banglar
Manabadhikar Suraksha Mancha (MASUM) has lodged a formal legal complaint with the
National Human Rights Commission (NHRC), calling for immediate intervention and an
impartial investigation.

Bishnu Kumar, reportedly the sole earning member of his family and belonging to a
marginalised community, was allegedly picked up by the Arsha police on 16 July without
any formal arrest memo or written notice. According to MASUM’s complaint, he was
forcibly dragged from his home into a police van and taken to the local police station,
where he was illegally detained and brutally tortured.

He returned home hours later in severe physical distress, limping and visibly traumatised.
Despite his wife Malati's efforts to provide relief, his condition worsened over the next few
days. On the night of 19 July, he was declared “brought dead” at Arsha Block Hospital by
Dr. Tamal Hansda. The family and co-villagers assert that his death was a direct result of
custodial torture.

MASUM's fact-finding team documented several procedural violations and signs of a
cover-up. These include the refusal to register the initial complaint from the deceased’s
brother as an FIR, a police-led inquest instead of a magistrate's, and the absence of injury
notations in the medical report despite visible marks. Further, six villagers who protested
peacefully on 20 July were lathi-charged and arrested, allegedly on the orders of a sub-
inspector.

“There is strong prima facie evidence of torture, cover-up and misuse of authority. The
police fabricated documents, suppressed evidence, and violated fundamental protections
enshrined in the Constitution,” said Kirity Roy, Secretary of MASUM and National
Convenor of PACTI (Programme Against Custodial Torture & Impunity). “We demand an
independent investigation, a re-post-mortem by an expert, and prosecution of all
responsible officers. The NHRC must act now to ensure justice and deter such brutalities.”

Roy also urged the NHRC to direct the preservation of all CCTV footage of the police
station dated 16 July and to advise all State and Central health authorities to adopt the
Minnesota Protocol for examining deaths allegedly caused by torture or state violence.
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The group has also sought immediate compensation for the victim’s widow and release
of the villagers who were wrongfully detained.

The case has triggered alarm among rights groups and local communities, reigniting
concerns over unchecked custodial violence in the region.



OUTLOOK, Online, 4.8.2025

Page No. 0, Size:(0)cms X (0)cms.

NATIONAL HUMAN
RIGHTS COMMISSION

Outlook

The "Custodial Death’ Of Aftab Ansari And Others In Jharkhand

Families learn the hard way: the value of life in police custody is proportional to the
accountability of the institution.

https://www.outlookindia.com/national/the-custodial-death-of-aftab-ansari-and-othersin-
jharkhand

Md Asghar Khan | Updated on: 4 August 2025 7:30 am

“My brother, Aftab Ansari was murdered by the Ramgarh police station in-charge and
members of the Hindu Tiger Force. They picked him up on July 23. When we went to the
station, they denied he was in custody. Later, they claimed he had escaped. If he did
escape, why weren’t we informed immediately?”

These are allegations levelled by Altaf Ansari after the body of his brother, Aftab, 28, was
recently recovered. Altaf claims Aftab was beaten by a right-wing group before being
taken into custody, and again while in police custody—abuse that ultimately led to his
death.

Aftab, a resident of Lari Kala village, about 10 km from Ramgarh, was accused of sexually
exploiting a tribal girl under the pretense of offering her a job and allegedly attempting to
convert her religion. A video that has gone viral shows that on July 23, members of the
Hindu Tiger Force stormed the shop where he worked, assaulted him, and handed him
over to the police, who then took him to Ramgarh police station.

Altaf told Outlook: “As soon as we heard about the custody, | rushed from Bokaro to
Ramgarh on July 24. The police denied holding Aftab. Later, the shop owner Shamim
Ansari went to the station and was told that, due to pressure, the police had released both
Aftab and the members of the Hindu Tiger Force on July 23. We searched for him on our
own on July 25 but found nothing. On July 26, we returned to the station with local leaders
and residents and created a stir. Only then did the police claim Aftab had escaped from
custody. We asked: how did he escape? Why did they lie for two days and never inform
us?’

That same day, a body was recovered from a nearby river—later identified as Aftab’s.
Altaf says the then SDPO (Subdivisional Police Officer] of Patratu admitted wrongdoing
and that several officers, including the station in-charge, were suspended. Aftab’s wife,
Saleha, filed an FIR [First Information Report] on July 26, naming 12 members of the
Hindu Tiger Force as accused. Only one has been arrested so far. The family insists this
was a murder involving collusion between the police and the right-wing group.

As of now, the post-mortem report is pending. The family alleges both murder and
custodial death. The police deny all such accusations. Ramgarh SP Ajay Kumar
told Outlook: “He was brought to the station on July 23. On July 24, at around 12:25 PM,
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he escaped from the police station. He ran towards a river about 300 meters away. Some
police staff chased him. He swam for a bit but was caught in a whirlpool and drowned.”

On the question of custodial death, SP Kumar said, “This is not a custodial death, but a
case of police negligence. We immediately suspended eight police personnel, including
the station in-charge.”

Aftab’s mysterious death has triggered a political storm. Former Chief Minister
and Bharatiya Janata Party (BJP) leader Babulal Marandi wrote on social media platform
X on July 24, alleging that Aftab attempted religious conversion and rape, calling it a
failure of law and order. In response, Health Minister Irfan Ansari said Marandi’s
inflammatory remarks created pressure on the police and worsened the situation—
possibly contributing to Aftab’s death. He has demanded a high-level inquiry from
the Hemant Soren government.

This is not the first time Jharkhand police have faced such allegations. In May this year,
the custodial death of Meraj Ansari in Deoghar prompted the National Human Rights
Commission (NHRC) to take suo motu cognizance. Similarly, the death of minor Durgesh
Mahato in Latehar led the High RCoRurt to demand answers from the state.

Given the long list of such incidents in the state, CPI(ML) leader Vinod Kumar Singh
raised a question during his tenure as a Member of the Legislative Assembly. In response,
during the 2022 budget session, the Department of Prisons and Disaster Management
submitted a written reply in the Jharkhand Assembly stating that between 2018 and 2020,
a total of 166 custodial deaths had occurred in the state—156 in judicial custody and 10
in police custody. Based on available data, the number of deaths in custody in the years
2018-19, 2019-20, and 2020-21 were 67, 45, and 54, respectively.

Vinod Kumar Singh said that deaths in custody are a serious issue in the state: “This is
not just about one individual. The purpose of raising my question was to prompt the
government to take such deaths seriously. There should be an independent commission
to investigate these cases and conduct fact-finding inquiries so that the behavior of police
and investigating officers can be improved. But | don't think any steps have been taken
in that direction.”

Speaking on the death of Aftab Ansari, Vinod Singh said, “Whether this is a case of
murder or custodial death is a matter of investigation. But if you look at custodial deaths
overall, the principle is that until a court convicts someone, they should not be considered
guilty. Yet in nearly 80 per cent of cases today, people are held in custody without
conviction. The police treat whoever they arrest as a criminal and often abuse their power.
They torture detainees. In many cases, they die in jail—either due to torture or because,
after being brutally beaten, they fall ill and die due to lack of proper medical treatment.”

Reports show that Dalits, Adivasis and Muslims disproportionately suffer custodial and
judicial deaths. Most families cannot afford a legal battle and some are forced to give up
due to poverty.
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One such person is 45-year-old Nurjahan Khatoon, from a slum area in Islam
Nagar, Ranchi, the state capital. Her husband Mohammad Jalil's case was closed last
year due to lack of evidence. For six years, she ran from pillar to post—even approaching
the NHRC—but failed to prove that his death was due to police beating.

Jalil, a 50-year-old box maker, was picked up by Lower Bazaar police in August 2018 on
suspicion of gambling (matka). He and several others were held overnight. When
Nurjahan went to see him the next morning, she was told he had been sent to jail. On the
third day, just after Eid, policemen came to her home saying Jalil had fallen sick in jail.
They asked her to come along but first made her sign a paper. “In panic, | signed. Then
they told me my husband was dead,” she said. “He had no medical conditions—no blood
pressure, diabetes, or heart problems. He was healthy and ran our household. The police
beat him severely in custody, and that’s what killed him.”

After six years of trying but failing to get justice, the case was closed. Her sons dropped
out of school to work, and the financial burden became unbearable. “At the start, police
had come and offered me compensation if | withdrew the case,” she said.

The post-mortem had revealed multiple injuries on Jalil's body.

One media report found that between late 2019 and 2022, of 33 alleged police atrocity
victims, 23 were Adivasis, four Muslims, and the remaining six were Dalits or others.

According to the NHRC, between 2020 and 2022, there were 4,206 deaths in judicial
custody and 278 in police custody across India. Of these, only 252 judicial and 58 police
custody deaths received compensation.

The death of Aftab Ansari reflects a disturbing pattern of custodial abuse in Jharkhand,
disproportionately affecting marginalized communities. As allegations of police brutality,
impunity, and systemic negligence continue to emerge, families often struggle both
emotionally and financially in their quest for justice. With minimal accountability and rare
convictions, custodial deaths remain an unresolved and worsening human rights crisis.
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§&AT fobdT, W 3 ol & |

ATeNTId §9 SARE B¥: 17 1A &I BT ASls

29 R¥daR 2008 P HERTY & AR el H AICHTIG & g i IR U HIcHTR (e UR 31
a1 99 el T, S 6 Tl & Hid 83 3R 95 AT 919d gU | I8 YHIShT IS & Ufad A
H 3R AR B gd Hear WR g, o Iiyales aH1d HSHhH 1 HIRIRT HHT 77| HERTY
TN A Wi = o1 3R ara1 foman {6 gmmes # sxaara Aiearsied et U & AW R
oS off| sfagar 2008 & WAt U P ARUGR oo man, 3R 39 1Y Aftedic Ha
TG RIfed SR 5 37 AN bt ot SMRIYT s=ma |
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IRy TFMST DI = it Wrd SR &1 9 o fean, Fifes "UiRie== faye=ia 3k 3
Tgd U HA T fawd @11 DI = Hgl [ Aiearsiod ST aid "ok I3 aRg ¥ U et
g3, 3R T fig 7Y gan fr a8 et & wanfira o 1 39 sraman, w1 A g8 o Fer
"I AIG 1 Dis YH el idT, Fifdh Pis o ¥ FaT o1 gHTad ol HaTl”

2011 ¥ SITd TSR B GG} 75| 2016 H TASMEY = 30T R AToRie H wel [P ey A
Tl & 1Y FeeTe DI N, 3R et & Raarw yaie vag et | gTadifes, IS o 2018 H
redt 3R 37 & RIATs qUUTT 3R SMEURR & d8d GHaHT aam &I MG f&aT| 323 Targ!
! 99 3R 10,800 ¥ HTYH GXATdSl b Sd9lE, 37 TATE Gax 1L, Foras UIRIRIRM &1
HHSIR g1 77|

et U1 b1 SO g T A Uartsd faar

HIuTe & THeRI  d1d Rd gU 16! Ul A SIid & QIR 30 T1Y §U gideR &1 fore faear|
I Fal, "G BT T | S & 99T ol Gou1 gR1 Udied foar 11| 99 9e-ds an,
O R A1, ARt SfeATy, SR Hig HNTad &1 1 4 o forg efeR fasar wan, e 39
ECERICINIE

redt 3 3 BT, H g o, IRT Siae Hidd 3R a1 | §id T 11 39 H9 1 9 it
gefe B2 &t 7 Siifad g, Fifes § Il §1" I8 2014 H AP AFAUSR TET B &
T8 3Tt Rrerad o1 i} fo1ep fopan, forad 387 fevraa & ard-1 &t a1 St 2, gTaifes SmanT
= gl & AU | 39 A BI 8¢ PR QT ATl

B W gHT: "Eg SMddarg &1 a1 ARfea”

T1eEt TR A S TR AT gHe Siel 3R "R SHdddIe” Weg Bl ST B A1 HRR
faar| =1 Fa1, “3idearg &1 1 8idl &, 3R ¢H t 11 1 83 T A 3Tl theld
2| O 3fdddIg &I G B & oY B A &g sddmarg ok Xsg Tl

351+ HIUY AT fefasa Rig or ot fFA=mn aren, forg 314 2019 & AbaYT g1 § HIUTe
T n 1| anedt | Fel, fefaeg Rig &1 AW o ot TRie g1 3= gl & gH-gAeR
ORT | FHI SMddmareal o fog At § 3R gsit &I uafed s

"fég Sfddmarg” &1 Axfea: Rard qwH

2008 & NG ¢! & dlg "feg SMdmalg” iR "WTdT Sfddbarg” ol RMegl 5 HRd
o & M et #R fear o1l i Aar fiefiasa Rig 3 59 Rfea & sgrar faur 3k
IRTITY DI "§H T Bt B " T BT SRIT TATI 2010 H TebTa 78 Hat o fadarA

3R 2013 # FRfid HAR Rig A o "Wrar sircicpare &1 fores foban, ford siardt A fig o &1
UH ST
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redt U= A P, i A et afiwar o wifta fean 39 gl & ga-gae ar
3R S 9 & G| I aral fan i drennia o9 § 3% iR o SR &t Tad
R I T T T B 30 dicad Pl G I b |

eI H AT IR aTd: "gH AP B g

S BRI = Fied! ¥ I AoHifdep aiui & IR H YT, df IBIH BT, "gH AP P
&, orifar et &7 g0 g SRpfa ok 1y % faw o foran 31 -fegell o i 3 ga=n
ST THRT A& TATTT &H T I8 HAT g 1" T1eat o 2019 H Hiud § Sordt & fedhe W
AHIHT TG STt AT, A 2024 H 9réf A 3% fedpe 781 faa|

I fqaTeRue FAMI, S AR Ted &I "SRV He1 AR gHd BB B GG Bl "=
T e, = ot B SRS fohar oT| fied Rx Aict A Med a1 991 &t a1 31 off 3iR
ol 4T fob @ "71ieft 1 S(UE B arell Ht Hot A1 T8 he |

TUMING Hrfdd! 91 AT 3 FET, "I8 B Wiveld YdidHRul &I geTdl ¢ Ihdl gl g4
ATAHATG Bl YH I SIS ! Fod d TR S A1 ANeT 1" THISRIRGT 3. Hord aHf = @,
O $Y 3 HRd P S Tyl o1 fAya-iadt R Ja1d 36| U8 Ush I g o fomr
T e & fohdt B BT GRS gl gdbdl g 1"

AT &1 gEYA 3R IR a® ded

qreiTid, A% e & T GivaiRe ®U ¥ Hdg=id WeR, 2008 & 4D § Ugd Ui
qiueIes q1d o1 7TaT8 38T ¢ 1 2006 H Hff ATCrTia & e gu 3, forg feTdt siidaare ¥
SIST T 4T| 2008 & YHTD! D! HB AN S9Y "I&ar A 3, A HIc - 39 a1 I [N

o faar) gredt us 7 <ran foan fo ST Aiexursied 3¢ 9« ugd 99 faar mar o1, 3R
TH3MST PIC A 39 dob &) WIHR |

T8 Y F3 FATd TS BT 8

S TRt & faya-adr: o1 TTy A e & 1Y 9S31S &I, o b THSMY 7 2016
T grar foar ur?

e -Rfea: g sddmarg” iR "GRAT dware” S ea! &1 ST T THTS 6
3R fqufora s

ISl &1 S0Th: 4| | AR T 6 QNN 3R 919 U 95 QRN & URAR! B 3 STH Ha
forerm?

TSI GEUANT: T S T AT ITIBRUN G311, 3R FHHT SlaTacal B ThTT?




